TGS, ¥ TSTT SFHTEIRUT ST SIR- 31, gy 2, R0R%/HTE 23, Tk 23%4 1
Tafer o wamer faam

HATTT, HIGTH SHT AR, FeTeHT IO <ok, H8 ¥oo 03R,
f&Aish R THaR, 0%,

SfergaET
wiererd wfshar wifem, 2Re).

SHHieh ~ITRT- { %R/42 3/M.5.2 2 /hTITH- 8 . —PIoTar) wienar T, 43193 (29 T R) BT HERIG I
] ST, AT S \o A SR ST & o e St e, SAfon A Tl e ol
o SRR SR ST, ST e, A1l shTiedt o ST, ereuT a1 Hege ARt SR HeH
ST qHER, T STRT: PREe e, Ww,ﬁaéﬁﬁmﬂﬁmmwmwsﬂmﬂﬁﬁm
e, JER o FREr 3 3TRa =, R 0% Hgard, 0% TR, WAy Feadier e T HE g dRgeRret
< 3 TR PR i A7 ST e ot fersTTrean e SQloIra SFruliel =rreeh et o e
3 e Jeiiet O SU fasRICEier W =ArardieT ST, Sfor I, 39 T S R Eie ieh<or <ara: frreTett

mﬁwm STREMTHR o 16,

faoms a9 MsRars,
AR faf SeemmR-H-vewie.

(3 Scanned with OKEN Scanner



¥ HETTSE VT TSI SFRTERUT W7 AR- 31, hgardt 3, 0%/AT6 23, Tah 23%Y

LAW AND JUDICIARY DEPARTMENT

Mantralaya, Madam Cama Marg, Hutatma Rajguru Chowk, Mumbai 400 032,
Dated 29th January, 2024.

NOTIFICATION
CopE oF CRIMINAL PROCEDURE, 1973.

No. Nyasthap-1219/513/C.R.191/DESK-11.— In exercise of the powers conferred by section 7
read with section 9 of the Code of Criminal Procedure, 1973 (2 of 1974), in its application to ifhe State
of Maharashtra, and of all other powers enabling it in this behalf; and in partial modification of a}ll
earlier notifications issued in that behalf, in so far as they relate to the revenue taluka of Phaltan in
Satara District, the Government of Maharashtra, after consultation with the High Court of Judicature
at Bombay, hereby, with effect from 04 February, 2024, creates the Sessions sub-division for the
revenue taluka of Phaltan in Satara District and establishes a Court of Sessions at Phaltan to be
presided over by the Additional Sessions J. udge, for trial of cases arising within the limits of the said
Sessions sub-division. The Sessions Judge, Satara, shall also be the Sessions Judge for the Sessions
sub-division at Phaltan, and shall have the powers to withdraw unto himself or assign to any other
Court of competent, jurisdiction, the cases from the said Sessions sub-division, or to assign unto the
Assistant or Additional Sessions J udge at Phaltan, any such cases as he thinks fit. @

By order and in the name of the Governor of Maharashtra,

VILAS VASANT GAIKWAD,
Legal Advisor- cum- Joint Secretary to
Government.

thJIPBEHALF OF G
ENDRA DINESH
MUMBAI 400 004 AN%OFI;
21-A, NETAJI SUBHASH R
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